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CENTHAL ADMINISTCATIVE TRIBUNAL -
G‘JuJAHATI BFNCHsGUWAHATIWS

! . " URIGINAL APPLIEATION NO. /9 v o / \\
i | . o : .‘2:}‘. . T. .%r. %"?’i‘;«, e o o « o o « oApplicant.
versus

Union of India & ODS « o ¢ o o « o« o o & Respondents.

Fer the #~plicant(s) /%74 )(v ng\/l_‘w‘\,

“ ,‘/éf /vy v
. .
For the Respondents. 'h.h.‘r'. é/.f’) A 5.'{..463‘(' (ﬂr < V4
e e e e
— NOTES OF Tre REFISIRE  _ o DATE . _ _ _ . .. ORDER, o e
. -
' -',».%f Vo | 22,1401 Present: Hon'ble Mr.D.N.Choudhury,
’ g£!s 4PPOEtn s dn form - | Vice~Chairman and Hon'ble Mr.K.K.Sharma
O T I Py
Petvige o 77 0 q‘/‘“'“; Administrative Member,
et T ‘ T'A{i‘«‘ R ‘
E Al ) ~ . : .
?" "/ L E Heard Mrs.Kalpana Yadav learned
o i,

N . . IR

counsel f£or the applicant and Br.B.P.

IPO/B—‘% ?I-{o : 2 20 :
g/’ /8B 1 Todl learned counsel for KVSe

1
1
t
t
1
Dated.. 46 v /ra /o '
- » T RAT @\0\0\: Issue notice on the respondents.
Dy. Registron 'as to why application shall not be |
| ,admitted. List on 25,1,01 for Admission.
‘In the meantime status quo shall be

:maintained as on to=day,Qs xt@;«»‘%s
; ,oﬁwf‘t/ﬁ\fm oy s Apsactrre LV (T appts Gt
4 t ,
Qs & Caclepst U Lo, b
W ¥) - \ .
A/\N:\ At e /p"’ Member Vice=Chairman

J gt

, :_;n)\bi‘tﬂ: | .
y 125.1.01 'Heard Mrs.Ke.Yadav learned counsel
ﬁ;‘?*“’ihﬁ ,,}/ 6\ : for the applicant and also heard ‘
. (a)"{;wc"\\-a@ e \@r.B.P.Todl learned counsel ‘appearing
v 3,/\}\ | | on behalf of the respondents who has
' : - \ submitted that he has received instruc
/f /(e\/é// Jure Mles. 1’3/4—/"3 tions. Application is admitted. "
| '*“‘"‘977/ ) | | However, considering the facts and
Q‘ 24 )tﬂ?‘ﬂ circumstances more particularly in
§oa. 9w/ e ~ view of the submission made we are
7": —“’“”to Ao At | not inclined to continue the interim
;;)- ),/ Z /; 201 A /fz{ P ,A} e gtayiorder granted earlier.
C otorait c/ - //C'/o’l)/: e - contd/=
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2541401 Accordingly, status quo order dated ,

” 4 e

. o
B . y
o . M
" . .
.

Oshe 19 of 2001 R E
=

2241401 stands vacated. Thelallotment
of the quarter if any, shall be subject
to the outcome of the O«As

List on 2642.01 for orders.

. *w\'.

N R

. Member . Vice~Chairman

Mr S.Sarma, learned ccounsel appééring
on behalf of Mrs KmYadav,lthe learned
counsel for the applicant submitted that
on instruction of the applicant Dr 7.R.
Arya he prgys for withdrawal of ﬁﬁ;:§ppli-

i.cation. The applicetion is accordingly

v,idismissed on withdrawal.

This order was passed in presence of
Mrs p.Barua,learned counsel representing
Dr B.P.Todi. |

- Member : Vice=Chairman

k%.‘
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IN THE HON'BLE CENTRAL ADMINI STRATI‘JE TRIBUNAL :
GUWAHATI BENCH : GUWAHATI .

1.

2

(1) .

/7

STy v

o¥ 2001.

| et W7 |
T Rova brgh) :anﬂi‘giﬁiaﬁywx

IN THE MATTER OF :

An application under section 19

of the Administrative Tribunal

o ;4%%?52;>

Act, 1985.

"!‘

N

- An d-

he.

—Th

Particulars of the Applicant :

Dr. (TRARYA) Til Ram Arya,

Son of Sri Mohan Ram Arya,

Presently residing at (uarter No.

2/3 K V Quarters, Montain

Borjhar, Guwshati - 781 017, e
Police Station Azara, in the

distriﬁt of Kamrup, Assam and
Permanent resident of Gram -Bachegaon,
Police Station - Bachegaon, in the

district of Bagheswar, Uttaranchal.

Perticulars of the Respondents.

The Union of India, Represented

by the Secretary to the Govt. of

contde.
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India, Ministry of Humﬁg/ﬁésouree 

Development, New Delhi.

(2) The Commissioner,
Kendriya Vidyalaya Sangathen,
Institutional Area, New Delhi-1l10016.

(3) The Assistant Commissioner,
Kendriya Vidyslaya Sangathan,
- Chayaram Bhawan, Meiigaon,
Guwshati -~ 781 011,

District - Kamrup, Assam.

" {(4) The Principal, , /_")'5
| Kentiriya Vidyalaya, Borjhar,

Guwghati - 781 017.
X(5)S»& Refton Rawms Dykahil

/W?V»W eﬂm 3“””4‘”&

3. The Particulers against which the application

is_made :

 The application is made for issuance of Mandamus/
direction for allotment of service Quarter No.2/3 Kendriya
Vidyslaya QWuarters, Montain Shadow, Borjhar, Guwahati -

781 017 to the applicant.

4e Jurisdiction of the Tribunal :

The applicant declares that the subject matter
in this application is within the jurisdiction of this

Tribunal.

contd.
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Limitation :

The applicant declares that the an}}cégion is

within the Limitation period prescribed under section 21

of the Administrative Tribunal Act, 1985.

6.

\l

Facts of the Czse . :

That the applicant is citizen of India by birth
and ot present residing at Quarters No.2/3 K V
Quarters, Montain Shadow, Borjhar, Guwah sti-781017

| in ‘the district of Kamrup, Assam. The applicant is

iii)

iv)

a SC Community and is entitled for special treatment.

That the applicant states that he was married .

on 17.2.90 and he has a minor school going child.

-

That the applicent states that he was appointed
txsk on 12.1.95 in the post of Trained Graduate

Teacher, Social Science Teecher (TGT/SST) in

Kendriya Vidyalaya, Guwshati - 781 OL7 and the

joined his services on 12.1.95 in the post of
P sl

Trained Graduate Teacher of Social Science Teacher
(TGT/SSTT) and discharging his duties in such
capacities with effect from 12.1.95 till date to
the best of his abilities and satisfaction of all

concexrne.

That the applicant states that he joined his
services ‘on 12.,1.95 in the post of Trained Graduate
Teacher of Social Science Teacher (TGT/SST) in
Kendriya Vidyalaya, Borjhar and immediately he
applied for service married accommodationvon
12.1.95 before the Principal, Kendriya ¥idyalaya,

Borjhar for allotment of Kendriya Vidyalaya Quarters.

contd.
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V)

vi)

That the

Quarters for Kendriya Vidyalaya Tezbhers and staff
and out of these20 K V Quarters 8 K V Quarters for
post graduate teachers (PGT), 8 i V Quarters for .
Trained Graduate Teacher (TGT) and 4 K V Quarters
for 'D; Group Steff.

That thg applicént states that theré”are 5 post

Graduate Teachers in Kendriya Vidyal ag, Borjhar

and out of these 5 Post Graduate Teachers, 4K V

Quarters for PGT (Post Graduste Teaders ) have been

accommodate by 4 Post Graduate Teachers and one
K V Quarters for Post Graduate Teacher (PGT) has

been accormodated by the Vice Principsl, Kendriya

_Vidyslaya, 2 K V Quarters for Post Graduate Teacher

vii)

L 21
N\ ovbeA
P e ”

v O

(PGT)'has‘peen eccupied by Srimati S._Chakraborty,‘
who is @ trsined graduate tescher (TGT) and Srimati

Mamata Bhuyan who is q*Librabian‘of!Kéndriya Vidyalaya,

Borjhar, Guwzati.

That the applicant states that the K V Quartérs
No.2/3 Post Graduate Tesch er (PGT) fell vacat -
—rem

_,__—_———-" . 3
on 20.12.2000 due to transfer of Mrs. Mercy Mathew

Who—;;.;_;;;t graduéte teacher (PGT) and the
applicant being the Senior Nost in the Vid?alayg wgé
permitted varbally to occupy the K V Quarters No.
2/3 by the Principéi, Kendriya Vidyalaya, Borjher,
Guwahati and on permission permitted by the
Kendriya Vidyalayé, the K V Quarters No.2/3 occupied
by the applicant on 20.12.2000.

contd.
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viii) Thet the applicent states that the key of the

ix)

Quarter No.2/3 of Post Gradute Teach er has been
handed over to the applicent on 20.12.2000 by

the Principal, Kendriya Vidyalaya and accordingly

~the applicant is in the K V Quarter No.2/3 with.

effect from 20.12.2000 on transfer of Miss Mercy

Mathew.
Iﬁet‘the applicent states that he filed on
4.1.,200L an applicztion before the Principal,

- . '
Keddriya Midyslaya, Borjhar praying for formal
allotment of K V Uuerters No.2/3 to the applicant

on the ground of station seniority in the
e .

Vidyalaya pay seniority, illness of his wife

w\

who needs immediate medical attention persoﬁal
care and surgic2l operation and on the basis‘
of SZ/ST Quarter and the said applicstion has
not been diSposed of till deate.

A copy of applicstion dated 4.1.200L filed

« by the applicaent is.annexed herewith and v/’//
' marked as Mnexure - A.

That the applicant States that he filed another
applicastion on 1l.1.200L before the Principal)

Kendriya Vidyalaya, Borjhar, Guwahz;ti for allotment

. of K V Quarter Nc.2/3 in the name of the appliégnt

since the applicant has been residing in K V
Quarters No.2/3 with effect from 20.12.2000 as
per the verlbal permission of the Principal,

Kendriya Vidyalaya, Borjhar, Guwah ati and the

contd.
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xi)

date.

said application has not been disposed of'fill
A copy of applicztion dated 11.1.200L
- filed by the applicant is annexed her ewith

and marked as Jnnexure - B.

That the applicent states that his wife named
Srimati>1ndra Arya has been suf fering from Cordiac
Ultur and she has beeh under medical under since
May 2000 and registered medical practitioner
attzgaing;her advised to undergo medical surgery

for her Utevans problém and accordingly the

'\wife of the applicant has to undergo medical SQ;-

gery either the Guwzhati Medical College Hospital

or in Private Nursing Home.

xii)

xiii)

Copies of the Medical treatment documents
are annexed herewith snd marked as Annexure=-
'CY{ Series.

=~

That‘the applicent states that the applicant
has been suffering from ailments since- 1997 and

the abpliCant has been under medical treatment

since 1997 till dates

That the applicant states that the Kendriya

' Vidyalaya S2ngathan under Memo No.F.10-2/80-

KVS (Adm.-I) dated 3.10.1980 issued guide line
for allotment of residence to all employees of
the Kendriya Vidyalaya including schedule Caste/
Shedule Tribe.

I

" contd.
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¥iv)

T e

i1)

iii)

A copy of letter issue on 3.10&%9 0 by the
Kendriya Vidyalaya Sengathan is annexed

herewith and merked as pgnnexure - 'D!.

That the spplicant states that he has been

threatened to evict from the K V Qqarte;?lNo.

E )

2/3 allotted to the applicant on(?O-l2.£SBSjD.

by the Principal, Kendriya Vidyalaya, Borjhar,
Guwahati and now the Principal, Kendriya Vidyalaya
is contemplating te z2llot the said Quarters to

. plating to ol vart

d&dwlh&?ﬂh,

Srimeti Rekhas Reni Di itﬂ whos e huskband is

holding a service married quarters in Air Force
by evicting the present applicant. It may be
mentioned that Smt. Rekha Rani Dixit is 2lso a

Trained Graduate Teacher in Kendriya Vidyslaya,

Borjhar, Guwahati el Adftnnest SheBuskan ollotad fo, pnet

pomki akbsimed g orln af— frfrss ;“’;¢4Ha&h%%$€g_

Grounds for relief with legal provisions :

For that the applicent is entitled for a Kendriya
Vidyal ay Quarters being he is married with 2 (two)

minor children.

For that the applicant is entitled for K V

Quarters No.2/3 as per station seniority in the

- Vidyalaya and pay seniority.

For that the wife of the applicant has been
suffering from Cardiac, Utercons who needs

immediate medical attention, personal care and

contd.



iv)

vi)

- vii)

surgical operstion and there\{s urgent require-
ment of Service accommodation fokfier personal

cares

For thet the applicant is suffering from certain
ailments since 1997 till date @nd the applicant
is entitled for K V Quarters for his own and

his wife medical treatment.

For that the applicent was permitted to occupy
the K V Querters No.2/3 by the Principal, Kendriya

Vidyalaya, Borjhar, Guwahati and the applicant

occupied the said K V Quarters cn 20~-12-2000 and
subsequent threatened, eviction fromthe Principal,
Kendriya Vidyalaya, Borjher is illegal, aribitrary

and malafide 2nd liable to be struck down.

For that the Principal, Kendriya Vidyal aye is

‘ contemplafing to allot K V Quarter No.2/3 to
‘Srimati Rekha Reni Dixit who is a trained graduate

‘teacher (TGT) and the husband of Srimati Rekha

Rani Bixit is in occupation of status service
married quarters (SMQ) of Aty Force, Borjhar

being the husband of Smt. Rekha Rani Dixit is
the Sergeant of India Air Force and therefore

the same is illegal and liable to be struck downe.

For thét there are 5 post graduate teach ers
in Kendriya Vidyelaya, Borjhar and out of 8 Post

Graduate Teacher Wuarters 4 Post Gréduate Teachers

-

contd.



Quarters have been occupied' Y thé°h;po§
~yt

o

to acdept the quarters andLthereforekthé applicant
is entitled to Post Graduate Teéthei,LK,V_CMarters.
i No.2/3 and threatened eviction after allotment on
20-12-2000 by the Principal is illegal and lieble

i to be struck downe.

viii) For that the applicant filed applic ations on
,4”1'2001 and 11;1-2001 before the Principal,

1 Kendriya Vidyalap Borjhaf, Guwahati for formal
i allotment of K V Quarters No.2/3 and the Same has
E not been disposed of till date. .

-

| {x) Forthat the respondents should-have considered
~ favourably the applicention ‘Filed by the applicant
; befogé he is a Schedule Caste Community on 4.1.200L
; and 11.1.2001 and the same have not been dispose
| Off till date.
|

x) For that in any view of the matter the action
 of the respondents are not susteinable in the

eye of law.

xi) For that the respondents could not cite any
i @ddition and just reason for their arbitrary

action in denying the claim of the applicant.

8, Details of remedies enHaUSted :

That the applicant states that he has ne other

]

alternative and other efficacious remedy then to file this

contd.
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approached several times in different occasions for
‘disposal of the representation end the same have not been

disposed of till date.

9.  Matters previously filed or pending with :
That the applicant states that he has not filed
any application before this Tribunal or any other
Hon'ble Court and no application is pending in

any Court.

1Q. Relief sought :

It is threffore moét respectfully prayed that
Your Lordehips would be graciously pleased to

admit this application, call for the records

and upon hesring the parties be pleased to

i) direct the respondents particulerly the
Principal, Kendriya Vidyalaya, Borjhar, Guv hati
to allot K V Quarters No.2/3 to the applicant
as the same is in occupation by the applicant

Woéofo 200.].2-20(0 till date.

1i)  Cost of the application.

iii) Any other relief or reliefs to which the
‘application is entitled to as this Hon&ble

Tribunal may deem fit and proper.

contd.
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lle: - Interim Prayer : \ : /

The applicent prays faayh int\erim order pot to

gvict him from the K V quarter\S/No /?3 vh ich he
occupied on 20-12-2000 with the permisgion of
the Principal, Kendriye Vidyalaya, Borjhar,
Guwahati. ' | |

12+ Particulars of Postal Order,' -

7’

1. Number of Postal Order :- 5@ QRT3
‘2. Name of Issuing Post Office : G P O Guwshati.

3. Date of Issue of Postal Order : \Q] ~2@o)

4. - Post Office at which payable : Guwzhati.

13,  Details of Index :
14. L__ipt of enclosuges :
(i) Index, L

(i) Application, |
: (iii) Annexure as per Index,
. (iv) Postal Order.

- contd.e. .. Verification.



~ s
AV‘A - . .'\_
- 12 - :
< \
% o

VERIFICATI ON

I, Dr. Til Ram Azya, son of Sri Mohan Ram
Arya, by caste Hindu, presently residimgbat Quarter
No.2/3, Kendriya Vidyalaya Quaétefﬁ, Montain Shadow,
Borjhar, Guwshati - 78; OL7, Police Station Azara,
in the district of Kamrup, Assam and permanent resident
of Gram - Bachegaon, Police Station - Bachegaon, in the
district of Bagheswar, Uttarénchal, do hereby verify
that the statements made from paragraph$ 1 to 6 and
8 to 14 are true to my personal knowledge and\belief
and the rests are my humble submission before this

Hon'cle Tribunal and I have not supressed any materials

of fact as stated above.

%7_@@]

CTM Ron~ Ava/«) v T.K»pa-\.

Signatur g. Ve
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"s 3, K-Vra BOl'jhll'

To T e T -
The Principal - 13~ ' Arvmsawts- A

Dated 04 Jan 2007 5 ,

. /
\,' Sub: Application for married accommodation

Dear
Sir,

This is reference to my earlier application dated 30.8.97 for the married accomadation, I would

like to appeal your honour to be kind enough to consider my application for allotment of KV Qrs. 2/3 to
me on the following grounds. ' | ‘

1. My date of joining in K.V. Borjhar = 12.1.95 (station seniority in the vidyalaya)

2. Basic salary as on Jan 2001=Rs 6550/ PM (pay seniority)

3. Hiness of my wifo which needs immediate medical attention, personal care and surgical Operation

(8) Medical certificate enclosed. (b) Medical ground reference Swami’s Handbook 2001 Page
No. I2DCFR&SR, PART oj. . ’

| 4. Allotment of Qrs. on the basis of SC/ST Quota (Please Refer Govt order reference‘{b Swami’s .

Hand book 2001 page no 121 CFR&SR part I (Photo copy attached).

5. Considering above mentioned points, I would request your honour to allot me the said K.V Qrs. at

. the earliest for which I am eligible. This act of your kindness would enable me to bring ‘my wife for her

treatment.
With regards -
Yours Faithfully, [%L
/ d

(Dr. T.R. Arya) ' \
TGT ,SST K.V. Borjhar.
Guwahati-17

[ nc eS8
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- To the Pmicipa‘l
T K.V. Borjhar : -
- Guwahali-17 . , : ‘

D e e damcie RTINS

{ ;-»‘P\}‘ { . ' !
f l ) .
IS
:; L Sub Request for a!!otmeni of K.V Quarters
'.‘: ! . e
Lo
1! Reference: My prewous appl:catm dated 04 - 61 2001
Do
i
L
* { Slr, -
”1"’
| ; With reference fo the subject mentioned above | have to pray that the K.V. quarter No.

1213 inwhich | have been residing since iast menth as pery

:*myf‘elf as eligible for the allotment of the said quarter on priority basis as per the KVs rules,
i’may please be aliotied to me at your earliest, as | have already furnished aff the necassary
f!documenis in support of my eligibsmy in my ptevious anphcalion dated 04/01/2001

l
- f N
* Thanking you Sir
1 _,Qa-ﬁﬂr;‘rf ~ /] € day 2 pof '

L
.

S e g =< g = At g S -7

‘fiéncl: My previous épp{icaﬂon dated 04/01/2008

: i
r-i/
wﬂ/‘

H : -
/
/V
\\V
’ LLA- T -4 f"‘mctpm

/ ¥ fasarog, oyl | /
é%‘nmm Vidyaleys, . |

}-h N

H l f}aul\ee‘ L i

.«vg : .
- 3; £ .
] G
Iz S '
";~ RS B
1 [ . . % a!lh‘ i
. ! [ \ P i
gt : A ‘ I
! i “_ ’ i K ;‘!
1 : i

1‘ i . .

our vaerbal permission, consldering
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) : NEAR KALI DEVI TEMPLE, 276 KALIBAR, BAREILLY

Or. (Mrs.) Padma Khandelwal . .o PHONE : CLINIC 479152, RES!. 445618
MBB.S., D.CP. (Lko) ‘ Y R o e
CONSULTANT PATHOLOGIST

. | | Khandelwal PATHOEO(‘;

foame : MRS. INDRA ARYA
- REFERRED BY : DR(MRS) ANJU AGARWAL (MS)
- REFERENCE NO: MY348
“DATE . : 22/05/2000 -
by T e i ‘

b | |

BLOOD SUGAR REPORT

t INVESTIGATION Result Normal Range _ o

_RANDOM BLOOD SUGAR .91 MGM% 60-140MGM$ - ¢<_ , o

: , DR. (MRS )P. KHANDELWAL P
: 2 - (PATHOLOGIST) i
5 s : \ ‘ [t
& -
-

v

R

3 oL
é ; g
é




REFERRED BY : DR(MRS) ANJU AGARWAL (MS)
REFERENCE NO: MY348"

DATE : 22/05/2000 -

R ;

S URINE EXAMINATION REPORT
[T 4 e

INVESTIGATION Result

3

ROUTINE URINE ANALYSIS

@uaﬁTITY 5 ML
COLOUR v PALE YELLOW
APPEARENCE » CLEAR
EEACTION pH ' ACIDIC
%EPOSITS o | ~ ABSENT
ALBUMIR ; [ ABSENT -
EUGAR : L ABSENT
MICRGSCOPIC EXAM. |
RED CELLS /HPF : ABSENT
bus CELLS /HPF : 12
CASTS /HPE ABSENT
CRYSTALS - ABSENT
pR.(MRS)P.KHANDELwAL
(PATHOLOGIST)

v S Eéi-mmdeiwﬂ thaloqyc&amc f’

|- NEAR KAU DEVI TEMPLE, 276 KALIBARI, BAREHLY
| Dr. (Mro.) Padma Kh&"dﬂ%i . . PHONE : CLINIC 479152, RESI, 443618
M.B.B.S., D.C.P. (Lko)) I ‘
| CONSULTANT PATHOLOGIST -
d .
NAME : MRS. INDRA ARYA

AR
P
. YRS .
oo et A



i ~ Khandelwal PATholoqE@i

oy Ching _, © NEARKALI DEVI TEMPLE, 276 KALIBARI, BAREILLY
Or. (Mro.) Padma Khandelwal - | S PHONE : CLINIC 479152, RES). 445618
M.B.B.S,D.CP. (Lko.) ! —— TE———— L
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Pnn exure D
i(ENDHIYA VIDYAL AYA SANGATHAN

s New Mohrauli Road,
New Delh 110 007.

No + F=10-2/8 6-KVG (Adm.I) Dated : O3-lO—l980

l. The Principal,
All Kendriya Vldyalaya Sanoathan,

2. The Assistant Commiss ioner, . ) 2- >
All Kendriya Vidyalaya Sangathen. A

Sub:~ Allotment of Residences (KVS) Rules, 19756
Amendment thereof.

Sir/Madem,

, The undersigned is directed to pay that the question
of fixation of percentage of reservation for allotment of
accomnodation to Schedule Caste/Schedule Tribe has been under
consideration for some time past. The matter has been consi-

' dered by Cammissioner, KVS, and the following itemé are added

as para 3A after pare 3 under heading V, “"Application for allot-
ment" of splotment of residences (KVS) Riles, 1976.
PARA 3A
T (1) Existing percentage of reservation of general
" pool accommodation for SC/ST employees in Delhi

viz. 10%, in type 'A' & 'B' and 5% in type 'C! &

D sﬁgaid be extended uniformly to all the

existing regional offices/Cells under the control

L&, of the Directorate of Stqtes and Regional Offices
~-- "~ that may be get up in future including Station

where general pool sccommodation is being allotted

by the C.P. _ 0D-:’“
"‘_‘/‘ .
(ii) The officers should be entitled for allotment in
therir entitled type 2nd in their term from the
separate writing list to be maintained for the
pur pos e.

(iii) T} Vacancies available in the quota reserved for

the urpgs e would be allotted in atio of 2:1
ﬁ p L/ST employees respective y. fn case,

however there is no Scheduled Tribe employee
avallable, the quota reserved would be allotted to
SC employees.

(1v) 5C/ST employees who are already in occupation of
§general post accommodation will not be entitled to
ibe considered for allotment of higher types from the
[;reServed quota.

Yours faithfylly

HJu/J sd/- I(ﬂllgibl;z
| G.P.
ASSI STANT COMMI SSIONER (ADVN )
FOR

1



